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CENTRAL AQHINISTRhT lUE TRIBUNML
PRINCIPA L'BENCH : fCU DELHI

0,A.NO.666/94

Msu Delhi, this the 17th day
Hon'ble Shri 3.P. 3harma, Member(3) ^

Dr. Anilabha Das Muns'ni, Scx8ntist,I
8/o late Shri A.D, flunshi,
r/a QG-1/47-D ikas Puri,
Neu Delhi,

Dr. Subhash Chander,^cient xst, ^>RI
s/o Shri Samund Singh
r/o C/o Shri D.R. Sharma,
0-93, Punjabi Basti,
Baljeet Nagar, *
Nb u De Ih i.

3^ Dr. Sanjay Kumar,Scientist,IARI
s/o Shri K.R. '̂'* Singh,
R/o G-170, Naraina Uihar,
Nbu Delhi,

4, Dr. Anil Siroh i ,Sc ient ist'̂ lARI
s/o Dr. P.S. Sirohi,

fei r/o C-29 , lARI
N8 u 0 e Ih i.

5, Dr. Harender Kumar,SciBntist,lARI
s/o Dr. R.P. Sharma,
r/o Type-lU/9,lARI, a i• ho
nL OBlhi. ... applicants

By Aduocate; Shri B,B , Rayal

Ms.

1, Union of India
through the Secretary,
Department of Agriculture
Research and Education

CUM

Director-General
(j Co uncil of

• Indian/Agriculture Research,
Krishi Bhauan,

1.

2.

Neu Delhi.
r

2. The Secretary,
Indian Council of Agriculture
Research(ICA R),
Krishi Bhauan,Neu Delhi.

3, The Secretary,
Agr icult ural Sclent ist 's
Recruitment Soard(A3RB), ..,1.
Pusa.Naw Delhi. Rssponldr.ia

By Aduocate; Shri M,K, Rao
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Hon'ble Shri 3,P. Sharma, nBmber(3)

All the abov/e-^named applicants have

filed this application under section 19 of the

A.T, Act,1 985 on 29th f1arch,l 994 aggrieved by

the various orders and prayed for the grant of

reliefs that the discriminatory circulars

annexed as'A', 'B' and '6' be quashed uith a

direction to the respondents to restore the

benefits of three advance increments coupled

gith three years benefits of service to all

the applicants and the arrears be paid alonguith

costs,

On notice, the respondents did not

contest the application or filed an'y reply.

Today uhen the matter came before

the Tribunal, Shri W.K. Rao, counsel for the
\

respondents filed a letter F. Mo .1-6/94-Pe r.

dated loth 3anuary,1995 issued by Indian Council

of Agricultural Research,Neu Delhi to the

Directors/Project Directors,O^SOs and other

Research Institutes of ICAR on the subject of
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grant of benefit of 3/1 advance increments to the

candidates joining ARS uith Ph.D/fl.Phil degree.

Shri B.B, Raval, counsel for applicants perused

the aforesaid letter before the Bench. The relief;

claimed by the applicants stand alloued by the
I

administration itself a nd a s such nothing has

survived in this 0,A,

The learned cou nse 1 for the applicant

has also prayed for cost. But in vieu of the

fact that the respondents have not contested

this application, the prayer of cost or agard

of interest is disalloUed,

The application is, therefore, disposed

of in terms of the letter dated 10.1.95 with no

order as to c os ts .

(3.P. 3HAHRA)
rCf'1BER(3)
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